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would like to "Withdraw my amend-
ment. 

TJ~ Amendment W{JS, by leave, wah-
drawll. 

MR. DEPUTY-SPEAKER: Now t.he 
question is: 

"That this House do agree with 
the Thirty-ninth Report of the Busi-
n 5S Advisory Committee presented 
to the House on the 21st February, 
1983." 

The motioll was adopted. 

15.04- hrs.. 

DELHI ADMINISTRATION 
(AMENDMENT) BILLIOI 

THE MINISTER OF STATE iN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 

On behalf of Shri P. C. Sethi, 1 be~ 
to move for leave to introduce a Bin 
10 amend the Delhi Administration 
Act, 1966. 

MR. DEPUTY-SPEAKER: Iv10hcn 
moved: 

"That leave be granted to intro-
duce a Bill to amend the Delhi Ad-
ministration" Act, 1966." 

Now, Prof. Ajit Kumar Mehta. 
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SHRI P. VENKATASUBBAIAH: 
Sir, we are introducing the Bill Just 
now and when it is being discussed, 
Government will come forward and 
state the reasons for issuing the ordi-
nance. I would therefore request t he 
hon. Member to be patient and hear 
the Government's side. I think he WIll 
himself be satisfied .for the Govern. 
ment's action for bringing forwa~d .'1 

Bill to amend the Delhi Administt"a~ 
tion Act. 1966. 

*Publi bed in Gazette of India Extra .. ordinary, Part II, Section 2, dated 
22-2-1983. 
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MR. DEPUTY-'SPEAKER: The ques-
tion is: 

'!That leave be granted to intro-
duce a Bill to amend the Delhi Ad-
ministration Act, 1966." 

The motion was adopted. 

SHRI P. VENKATASUBBAIAH: I 
introduce the Bill. 

-
15.z6 krs. 

STATEMENT RE : DELHI ADMINIS-
TRATION (AMENDMENT)" ORDIN-

ANCE, 1983 

THE .MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI p. VENKATASUBBAIAH): On 
behalf Of Shri P. C. Sethi, I Leg to 
lay on the table an explanatory statement 
(Hindi and English versions) giving reasons 
for immediate legislation by the Delhi Ad-
ministration (Amendment) ordinance, 19 S3 

15.07 hI'S. 

DELHI MUNICIPAL CORPORATION 
(AMENDMENT) BILL* 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFF A RS 
(SHRI P. VENKATASUBBAIAH): On 
behalf of Shri P. C. Sethi, I beg to ·nOve 
for leave to introduce a Bill further 
to amend the Delhi Municipal Corpo-
ration Act, 1957. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bilt further to amend the 
Delhi Municipal Corporation Act, 
1957." 

The motion was adopted. 

SHRI P. VENKATASUBBAIAH: J 
introduce the Bill. 

:Published in Gazette of India 
dated 22-2~1983. 

15.0S. hrs. 

STATEI\1ENT RE. DELHI MUNICIPAL 
CORPORATION· (AMENDMENT) 

ORDINANCE, 1983 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): On 
behalf of Shri p. C. Se1:lhi ~ I beg to lay 
on the Table an explanatory state~ 

ment (Bindi and English versions) 
giving reasons for immediate legisla-
tion by the Delhi Municipal Corpnra· 
ti on (Amendment) Ordiqance, 1983. 

15.S ~ brs. 

MA TTERS UNDER RULE 377 

(i) COMPENS nON TO FARMERS OF 
HARYANA FOR CROPS DESTROYED IN 

HAIL-STORM 
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